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Central Acaministrative Tribunal
Principal Bench: New Delhi

OA No-1269/96

New Delhi this the 12th day of July 1996. ,

Hon'ble Mr A.V.Haridasan, Vice Chairman (J)
Hon'ble Mr K.Muthukumar, Member (A)

R.C.Mittal . ,
Senior Accounts Officer (Retd)
WZ-525 B-Nagal Raya
New Delhi-110 046.

(By Advocate: Sh. Ranganathaswamy)

.Applicant.

...Respondents.

Versus ̂

Union of India through
The Secretary
Ministry of Defence (Finance)
South Block .
New Delhi-110 001.

The Financial Adviser
Ministry of Defence
South Block
New Delhi-110 001.

The Controller General of
Defence Accounts
West Block - V; R.K.Puram
New Delhi.

The Control Is'^ Defence Accounts
Research & Development
L-Block, New Delhi.

(By Advocate: Mrs. P.K.Gupta)

ORDER (Oral)

Hon'ble Mr A.V.Haridasan/ Vice Chairman (J)

The grievance of the applicant who retired from service on
superannuation on 31.7.94 is that despite the fact that the Enquiry
Officer had already submitted his report in a departmental enquiry

held under Rule 14 of COS (CCA) Rules 1965 against him as early as
on 29.12.1994, the respondents are sleeping over it, with the
result that he is not being given his retiral benefits. Therefore,
the applicant has filed this application praying that the



-2- .

respondents may be directed to oav hi
'  ' gratuity with interest Hoaiso prayed that th« >erest. He

o.ae. in le —-S ^ ai^ectea .o pn. . «nallacpl.nany proceedings within 2/3 ninths.

ied 111 have
' - ̂..ucant r::::r T
in the Short repi„ the re '
report of th «=POndents have contended that thongh thePdrt the engniry officer was received, the natter Is pend'
because the advice of the renr , • '

- 13 still awaited. -

3- after perusing the pleadinqs in thi
learned counsel on either side

ciLfier side/ we ar^ r\-fare o£ the view that thpr-^^ 4o
justification to heep this a^llcation to hang fire In th
Of justice a«d the same^u be d- ^"'^"^^3t
to the be disposed of a^p,i,,,
to the respondents in regard to the disposal Of the d- ■ 'proceedings pending against the applicant he ed
- 31SO agree that it .y

/

In view of the .. ^

submitted way back in th ^y Dack in the year 1994, we are nf t-hr.
thof- = o- ' e of the considered view

taken lo should have been.taken long back. Foiftbor
taking note of the fact that hh

rfespondents are vet Vn .yet to get, the advice of Poni-

emission and t^sc, we give th e

pass a finsi crder. ^ ^

= • ; the application is disposed nf directi, the
respondents to oasr? a <r- ,i-u pass a final order in ^

j ■ "^opsrtmental proceedinnc:pending against the applicant with- , Proceedingsant within four months from the date of
receipt of this order. •

No order as to costs.

(K. Mul:hu]cumar)
Member,(A)

(a.v.Haridasan)
^ice Chairman

(J)


